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PER:  BENCH 
 

 

None for the Appellant. 

 

2. Learned Authorised Representative is present. 

 

3. Notice sent by speed post for Appellant’s appearance on 12.07.2023 

seems to have been served but on the last two occasions Appellant is found 
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absent. It appears that Appellant is no more interested to pursue the appeal 

further and the duty amount being Rs.1,65,830/-, appellant would require 

permission from the Tribunal for admission of its appeal for hearing, which is 

also not done. 

 

4. We have, therefore, got no other option but to dismiss the appeal for 

default and non-prosecution under Rule 20 of CESTAT (Procedure) Rules, 1982 

and we do so. 

 

5. Appeal is dismissed for default. 

 

(Dictated and pronounced in the open court) 

  

  
 (Dr. Suvendu Kumar Pati) 

Member (Judicial)  

 

 

 

(Anil G. Shakkarwar) 

Member (Technical) 
 

Kajal 

 

 

 

 

 

 

 

 


